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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

AT NEW DELHI
0O.A. No. 271 0of 2022
Between:
K. Srinivasulu & Others ...Applicant
AND
DGMS, South Central Zone and others ...Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT

No. 10
I, T.R. Kannan, S/o Shri T.S. Ramasubramanian, aged

about 52 years, Occupation: Govt. Service R/o Quarter No.l,

Type-V, Central Government Officers Quarters, Near Shastri

Bhawan, Haddows Road, Nungambakkam, Chennai (Tamilnadu)
= 600 006, do hereby solemnly affirm and sincerely state as

follows.

1. I am working as Director of Mines Safety in the office of

the Directorate General of Mines Safety, Chennai Region and as

such well acquainted with the facts of the case from the relevant
records. 1 deny all the allegations made in the Original
Application filed by the Applicant except those that are
specifically admitted herein. I am filing this Affidavit on behalf
of Respondent No.10 as I am authorized to do so (copy

enclosed).

2. Inreply to Para no. 1.0, it is submitted that the contents of -

the application are matter o
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3. In reply to Para 2.0, it is submitted that the contents of the
application are matter of record. |

4. In reply to Para 3.0, it is submitted that the contents of the
application are matter of record.

5. In reply to Para 4.0, it is submitted that the Mine leases
have been inspected by the Officers of the Directorate Géneral‘ of
Minés Safety, Chennai Region and the observations and the
action taken in this regard are noted below. - |

6.  In reply to Para 4.1, it is submitted that the mine/léase
beloﬁg’ihg to Sri K Siva Prakash (Formerly Sri. Venkata Sai
Granités) Sy No. 103 is in operation. Provisions of thé
Metalliferous Mines Regulations, 1961 (MMR, 1961) in respect

of Notice of opening of the mine, appointment of Manager &

other statutory supervisors have not been complied. Blasting

operations are not conducted at present; however, earlier blasting

was being conducted for overburden remo\v/al.v Workings' got
exténded within 45m of the public road. Residential héuses are
located within danger zone, approximately 100 m away 'ffom the
mine boundary.

In résponse, a letter bearing No: CNR/DDMS/Granite/VL/2022
/1243 dated 25.08.2022 have been addressed to the Owner of the
mine point”ing out the violations observed during the inspection.

Copy of letter is annexed as ANNEXURE-I.
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Management has been directed not to conduct blasting operations
without obtaining permission under Regulation 164 (1B) of the
MMR, 1961 and management has been directed that no working |
shall be made and no working shall be extended to any point
within 45 m of the public road. |

7. In reply to Para 4.2, it is submitted that the mine/lease
belonging to Sri K Siva Prakash (Formerly Sri. Venkata Sai
Granites) Sy. No. 101/2 was in operation during inspection.
Provisions of the Metalliferous Mines Regulations, 1961 (MMR,
1961) in respect of Notice of opening of the mine, appointment of
Manager & other statutory supervisors have not been complied.
Blasting operations are not conducted at present; however, earlier
blasting was being conducted for overburden removal. Workings
got extended within 45 m of the public road. Residential houses
are located within danger zone, approximately 100 m away from
the mine boundary. High benches were found formed.

In  response, a violation ~ letter  bearing  No.
CNR/DDMS/Granite/VL/ 2022/1239, dated 25.08.2022 has been
addressed to the Owner of the mine pointing out the violations

observed during the inspection. Copy of letter is annexed as

ANNEXURE-II.
, g
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Management has been directed not to conduct blasting operations
without obtaining permission under Regulation 164 (1B) of the
MMR, 1961 and no working shall be made and no working shall
be extended to any point within 45 m of the public road. For the
high benches, an Order under Section 22(3) of the Mines Act,
1952 has been imposed vide Letter No. CNR/ Granite/Order
22(3)/2022/1229  dated:  25.08.2022 for prohibition of
employment of persons except for works connected with
rectification of the high bench. Copy of letter is annexed as
ANNEXURE-II-A.

8.  In reply to Para 4.3, it is submitted that the mine/lease
belonging to M/s VMS Granites (Formerly M/s Sri KVK

Granites) is not in operation for more than five years. Provisions
of the Metélliferous Mines Regulations, 1961 (MMR, 1961) in
respect of Notice of opening of the mine, notice of
discontinuance/abandonment, fencing of the
discontinued/abandoned workings have not been complied.

In response, a _letter bearing No: CNR/DMS/NC/VL/2022/1263,
dated: 25.08.2022 has been addressed to the Owner of the mine
pointing out the violations of the provisions of the Metalliferous
Mines Regulations, 1961 observed during the inspection. Copy of
letter is annexed as ANNEXURE-III. |

9. In reply to Para 4.4, it is submitted that the mine/lease
belonging to Sri Sai Raghavendra Granites (Sy. No. 98/3) is not

in operation for more than 20 months.

s
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Provisions of the Metalliferous Mines Regulations, 1961 (MMR,
1961) in respect of Notice of opening of the mine, notice of

discontinuance, fencing of the discontinued workings have not

been complied.
In response, a letter bearing No: CNR/DMS/NC/VL/2022/1261,

dated: 25.08.2022 has been addressed to the Owner of the mine
pointing out the violations of the provisions of the Metalliferous
Mines Regulations, 1961 observed during the inspection. Copy of
letter is annexed as ANNEXURE-IV.

10. In reply to Para 4.5, it is submitted that the mine/lease

belonging to Sri Sai Krupa Mine (Sy. No. 100) is in operation. .
Provisions of the Metalliferous Mines Regulations, 1961 (MMR,
1961) in respect of Notice of opening of the mine, appointment of
Manager & other statutory supervisors have not been complied.
Blasting ’operations are not conducted at present; however, earlier
blasting was being conducted for overburden removal. No
Residential houses or other structures are located within 300 m
distaﬁce from the mine boundary. No barrier is left in between
adjacent mines as required under Regulation 111(2) of the MMR,
1961. |

In reép‘onse, a letter bearing No: CNR/DMS/NC/VL/2022/1256,
dated: 25.08.2022 has been addressed to the Owner of the mine
pointing out the violations of the provisions of the Metalliferous
Mines Regulations, 1961, The Mines Vocational Training Rules,
1966 and The Mine Rules, 1955 observed during the inspection,}
Copy of letter is annexed as ANNEXURE-V.
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11. In reply to Para 4.6, it is submitted that the mine/lease
belonging to M/s J R Granites PVT Ltd (Sy No0.99/4 & 7) is not
in operation for more than four months.
High benches were found formed in the pit. No Residential
housés or (v)thervstructures are located within 300 m distance from
the mine boundary.
In response, a letter bearing No:
CNR/DDMS/Granite/VL/ZOZ,Z/ 1211, dated 25.08.2022 has been
addressed to the Owner of the mine pointing out the violations of
the provisions of the Metalliferous Mines Regulations, 1961
obServéd dunng the inspection. Copy of letter is annexed as
ANNEXURE-VI |
For the high benches, an Order under Section 22(3) of the Mines
Act, 1952 has been imposed for prohibition of employment of

persons except for works connected with rectification of the high
bench vide Letter No. CNR/Granite/Order 22(3)/2022/1201,
dated: 25.08.2022. Copy of letter is annexed as ANNEXURE-VI-
12.  In reply to Para 4.7, it is submitted that the mine/lease
belongmg to Sri J R Granites PVT Ltd (Tlrumala Pit) [Sy. No.
89/1, 95/1(P), 95/2(P), 95/3(P)] is not in operation for more than

four months. It is also observed that discontinued worklngs were

not fenced off. No residential houses or other structures are

located within 300 m dxstance from the mine boundary

Attester
G auiey
4 Dy Director of Mines Safety
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In response, a letter bearing No:
CNR/DDMS/Granite/2022/1252, dated: 25.0872022' has been
addressed to the Owner of the mine pointing out the violations of
the provisions of the Metalliferous Mines Regulations, 1961
observed during the inspection. Copy of letter is annexed as
ANNEXURE-VII.

13. In reply to Para 4.8, it is submitted that the mine/lease
belonging to Sri J R Granites PVT Ltd (Surya Pit) [Sy. No.

136,137,138] is not in operation for more than four months. It is

also observed that discontinued workings were not fenced off, No
residential houses or other structures are located within 300 m
distance from the mine boundary.

In response, a letter bearing No:
CNR/DDMS/Granite/2022/1248, dated: 25.08.2022 has been
addressed to the Owner of the mine pointing out the violations of
the provisions of the Metalliferous Mines Regulations, 1961
observed dufing the inspection Copy of letter is annexed as
ANNEXURE-VIII.

"14. In réply to Para 4.9, it is submitted that the mine/lease

bélonging to M/s Rathna Mineral Enterprises is not in operation
for more than two months. No Residential houses or other
structures are located within 300 m distance from the mine

boundary. High benches were found formed.

X
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In response, a letter bearing No: CNR/DDMS/Granite/VL/
2022/1224, dated 25.08.2022 has been addressed to the Owner of
the mine pointing out the violations of the provisions of the
Metalliferous Mines Regulations, 1961 observed during the
inspection. Copy of letter is annexed as ANNEXURE-IX. |

For the high benches, an Order under Section 22(3) of the Mines
Act, 1952 has been imposed for prohibition of employment of

persons except for works connected with rectification of the high
bench vide Letter No. CNR/Granite/Order 22(3)/2022/1214,
dated: 25.08.2022. Copy of letter is annexed as ANNEXURE-IX-
A.

15. In reply to Para 4.10 to 4.11, it is submitted that the contents

of the applicaﬁon are matter of record.

16. The mi:nes/leases mentioned in the Order of the Hon’ble
National Green Tribunal are inspected and actions as under
relevant statute, administered by the Directorate, have been
taken. Follow up actions shall.be taken by the Directorate.

17. These respondents reserve their right to file additional or

| supplementary Reply Statement during the pendency of OA, as

and when necessary.

e
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It is therefore prayed that this Hon’ble Tribunal may be pleased

to dismiss the O.A and pass such order or further orders as this

Hon’ble Tribunal may deem fit and proper.

Solemnly affirmed and signed

S x, 29‘1‘ September 2022 at Chennai

ATTESTER i KA, T2
o V. K, SA Wg P ALY fef»r
Dy. Sfr@c’{m of ?xﬁtﬁ%&”z Safeiy ADVOCATE & NOTAF Q;f ; Lzé
STTCE WEEHTL Government of India Res: New No. 2, Mmﬁ;j&ﬁ o
e 79 Chennai Region cbg*’%fsﬁﬁ e ol No: 330158
,1. b
VERIFICATION os!

I, T.R. Kannan, S/o Shri T.S. Ramasubramanian, aged

about 52 years, Occupation: Govt. service, r/o Chennai, the
deponent herein do hereby verify and declare that the contents in
above Paras are true and correct to the best of my knowledge and
as per official records only and nothing material facts have been

suppressed; hence verified at Chennai on this the 29th day of

September, 2022.
R N S
— DEPONENT
<X
¢
ATTESTER
g ekt .

N Dy. Director of Mines Safety
TS HEEHTL Government of India
=HE & Chennai Region

COUNSEL FOR RESPONDENT NO.10




Govemhent of India
% @ J9IR #AE

Ministry of Labour & Employment
qEifdaey

@ e
Directorate General of Mines Safety
%=1 &/ Chennai Region

No.CNR/DbMS/Granite/VL/2022/iﬂ-é5 o | Chennai, dated the _3,5/0&/202.2_

From:

Thé Dy Director of Mines Safety, ‘

- Chennai Region,
3" Floor, Left Wing, New Additional Butlding,

CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai ~ 600 006.

To: »
, - Sri K. Siva Prakash,
Owner; K. Siva Prakash Granite Mine (Sy No. 103),
D. No.2/285, Mangal Nagar,
Thatthiganipalli Village, Krishnagiri District-635 203 (TN).

Subject Inspection of K. Siva Prakash Granite Mine (Sy. No. 103) of Sri K. Siva Prakash, by
‘ Srl T.R.Kannan, Director of Mines Safety & Sri Raghupathf Peddrreddy, Dy. Dtrector of

Mines Safety, Chennal Regqon, on 23.08. 2022

Sir,
~ Please refer to the above inspectlon of your mine made on 23.08.2022. During

Inspection, following violations of the Metalliferous Mines Regulations, 1961, Mines Rules, 1955
and the Mines Vocationa! Training Rules, 1966 were observed ‘

egulatio, ad with Se t ' : Notice of opening of the
mine in Form-1 of the first schedule was not submitted to this Directorate enclosing therewith :
the plan showlng the mine boundary and other details as requ:red under MMR 1961

Regulation 34 of the MMR, 1961 read with Section : Mines Act, 10 -Aduly

' quahﬂed manager was not appointed for supervislon, direction and controf of the mtne.

No mining. operaﬁon shall be done till a duly qualiﬁed ‘manager Is appointed in the mine and the
same is not:ﬂed in Form-I of first schedule of the regulation to this Directorate : v

, g gglatign 37 gf MM& 1g§1; A foreman was not appomted for effective supervision of‘ the

mine.

%;‘wg”m i
- Dy. Dircotor of Mines Safety -
ST WL
=rsrd 819 Chennal
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Regulation 106 of MMR, 1961; Height of the benches on southern side of the quarry was found to
be about 12 to 15 m, which was more than 'prescribed height. :

Men and machinery shall not be deployed at the bottom of the high benches and its helght shall be
reduced from top downwards under the supervision of the manager. :

julation MM - Though HEMM was used in the mine, notice required
under the regulation was not submitted and specific order under Regulation 106(2)(b) of MMR,
1961 was not obtained from this Directorate.

HEMM shall not be deployed in the mine, till an order specifying the conditions is obtained from
this Directorate.

Iati 1) of MMR, 1961: Workings were extended within 45m of the public road

without obtaining penﬁission]ln’ writing from the Chief Inspector of Mines.

- No working shall be made and no WOrkin'g shall be extended to any point within 45 m of the
public road. ' v v o ' ‘
Requlation 115'91 MMR, 1961; Workings were not placed under the charge of a mining

mate.

gg'gy_' lation 164 of MM&;&Q 1-. Permanent buildings notbeionging to the owner were lying
within the danger zone (approximately 100 away from the quarry) and blastings were
conducted in the quarry without obtaining permission under the Regulation 164 (1-B) from this

Directorate. ! |
Blasting shall not be carried out in the quarry till a controlled blasting permission under the sald
Regulation is obtained from this Directorate.
Rule 298 Mines Rules, 1955: Initial and periodical medical examinations of the workers
employed at the mine were not being done. ‘
No person eshaﬂ be employed in the mine without medically examined as per the above rule.

-« 6.9 of the Mines Vocational Training Rules, 1966: The persons employed in the
mine were npt imparted Initial/Refresher vocational training.
No p‘erson»sh‘all be employed in theé mine without imparting vocational tralning as fpeyr the above
rule. : ' :

~ You are ‘hereby requested to take necessary action to rectify the above violation
immediately and send the compliance report within 15 days of Issue of this letter.

Yours faithfully,
edl—
(Raghupathi Peddireddy)

SR : Dy. Director of Mines Safety,
S f | PO ©_ Chennal Region, Chenngi.
Memo No.CNR/DDMS/Granite/VL/2022/ 1244 Chennal, dated the 28/08/2022

Copy ,foMarded for ne(‘:essary action to The Aséistant Director of Mines & Geology,

Government of Andhra Pradesh, Palamaner, Chittoor District-517408 (AP).
: ‘ : ' S ; Sd/-

Dy. Director of Mines Safety,
Chennai Reglon, Chennai.

7
T R QU
Dy, Direster of Wines dafety -
T crrepTE Government of tndia
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Government of India
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/. Ministry of Labour & Employment
Z = : wA Y AR
RAREALI - Directorate General of Mines Safety
o ¥=1¢ &=/ Chennai Region

Chennai, dated the __7_-§!08/ 2022

No.CNR/DDMS/Granite/VL/2022/ Lzsq
From: |

Chennal Reglon,
3" Floor, Left Wing, New Additional Bullding,

CGO Complex, Shastri Bhawan,
Nungambald<am, Chennai - 600 006.

To: iy
~ SriK. Siva Prakash
Owner: K. Siva Prakash Granite Mine (Sy No. 101/2),

D. No.2/285, Mangal Nagar,
Thatthiganipalli Village,
Krishnagirl District-635 203 (TN).

Subject Inspectlon of K. Siva Prakash Granite Mine (Sy. No, 101/2) of Sri K. Siva Prakash, by
Sri T.R.Kannan, Director of Mines Safety & Sri Raghupathi Perjdireddy, Dy. Director of

Mines Safety, Chennai Region, on 23.08.2022.

Sir,

. Please refer to the above Inspection of your mine made on 23.08.2022. During
inspection, the following violations of the Metalliferous Mines Regulations, 1961, Mines Rules,
1955 and the Mines Vocational Training Rules; 1966 were observed:

tallife _Mines R ula'ﬂons

Nonce of opening of the

mineln Form-I of the ﬁrst schedule was not submitted to this Dlrectarate enclosing therewith
the plan showing the mine boundary and other detalls as requ:red under MMR, 1961 S

: A duly quallﬂed managerf :

was not appomted for vsupervision, direction and control of the mine

Nc m!nlng operat!on shall be done tﬂl a duly qualiﬂed manager is appalnted !n the mine and the
~sameis notiﬁed in Form-I of first schedule of the regulation to this Dlrectorate

TP UTOM ft&éwm xm«ml ex?-
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The Dy. Director of Mines Safety,
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gml_a_t[g_n_gl A foreman was not appointed for effective supervision of the mine.

: Though HEMM was used in the mine, notice required under the

o
06(2)(b) of MMR, 1961 was

regulation was not submitted and specific order under Regulation 1
not obtained from this Directorate.

HEMM shall not be deployed in the mine, till an order specifying the conditions is obtained from
this Directorate. , .

Regulation 109 (1): Workings were extended within 45m of the public road without obtaining
- permission in writing from the Chief Inspector of Mines.
No working shall be made and no working shall be extended to any point within 45 m of the )

public road.
Regulation 116: Workings were not placed under the charge of a mining mate.
Regulation 164: Permanent buildings not belonging to the owner were lying Withln the
danger zone (approximately 100 away from the quarry) and blastings were conducted in the
quarry without Aobtainin’g permission under the Regulation 164 (1-B) from this Directorate,

. Blasting shall not be carried out in the quarry till a controlled blasting pértmi,s,sion under the said
Regulation is obtalned from this Directorate. :

le 29B of the  Rules i Initial and periodical medical examinations of the

workers'employed at the mine were not being done. -

No person shall be'employed in the rriine without medically examined as per the above rule.

Rul f the s Vo [ Training R : The persons employed in the
mine were not imparted Initial/Refresher vocational training.
No per%on shall be'employed in the mine without imparting vocational training as per the above
rule. ‘

You are hereby requested to take necessary action to. rectlfy/the “above violation
immediately and send the compliance report within 15 days of issue of this letter.

Yours faithfully,

- Sd/- ,
(Raghupathi Peddireddy)
Dy. Director of Mines Safety,

' Chennai Region, Chennai,
Memo No.CNR/DDMS/Granite/vL/2022/ | 240  Chennai, dated the g{oa 1202-92-
The Assistant Director of Mines & Geology, Government of Andhra Pradesh, Palamaner,y
Chittoor District-517408 (AP). :
. sd- g
Dy. Director of Mines Safety, L
Chennal Region, Chennai. Lo

o
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Dy. Director of Mines Safety
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Government of India
=9 T4 ATEIR HAed
o Ministry of Labour & Employment
ﬂﬁgﬁ%ﬁv@ Directorate General. of Mmes Safety
o ¥=1F &5 /Chennai Region

No. CNR/Granite/Order 22(3)/2022/122.9 Chennal, dated the _25/08 / 2022

From : ‘
The Director of Mines Safety,
Chennai Region,
3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai 600 006.

To

Sri K. SIva’Prakas,h,k
Owner: K. Siva Prakash Granite Mine,
. D. No.2/285, Mangal Nagar,
- Thatthiganipalli village, .
Krishnagiri District-635 203 (TN).

SUBJECT:  Order under Section 22(3) of the Mines Act, 1952 for K. Siva Prakash Granite Mine
of Sri K. Siva Prakash, at Sy. No. 101/2 of Kotamakanapalli Village, Gudupalli

Mandal Chittoor District, Andhra Pradesh State - Reg.

Sir,
Please refer to the inspection of your above mine by the officers of thts Directorate on

23" August, 2022,

The inspectlon revealed the following contraventions of the provisions of the
Metalliferous Mines Regulations, 1961:

@ the mine was operated without appomtmg a duly quaﬁﬁed Manager for supervision,
direction, management and control of the mine in contravention of the provnszons of Regulation

34(1).

(i) the mine was worked without forming proper benches or adequately sloped in
contravention of the provisions of Regulation 106. Height of the benches was varying between
30 m to 35 m on the southern side and western side and on northem side 15 m to 20 m, which
was more than prescribed height. Sides were not properly dressed and loose boulders were

found hangmg precariously along the sides.

In view of the dangerous conditions mentloned above, I am of the opinion that there is

an urgent and immediate danger to the life and safety of persons employed in K. Siva Prakash

Granite Mine of Sri K. Siva Prakash. Therefore, by virtue of powers conferred on m ,»sunder ' '

Section 22(3) of the Mines Act, 1952, I, hereby prohibit employment of persons in K, Siv
Prakash Granite Mine of Srl K. Siva Prakash, at Sy. No. 101/2 of Kotamakanapalli V
Gudupalh Mandal Chittoor DISthCt Andhra Pradesh State, till such time the abeve m

-E‘ Director of Mi ipeg :Safety

%»«“ o] TESRTA Government oﬂndu



dangers are removed and the order is vacated in writing. However, ‘
employment of only those persons whose presence may be reasonably necessary to remove the

dangers.

this order does not prohibit

The work of removal of dangers shall be done in the following manner:

(a) The work of rectification shall commence only after a duly qualified manager as
required under the provisions of Regulation' 34 of the Metalliferous  Mines
Regulations, 1961, is appointed in the mine and after he actually assumes charge of
the mine, under intimation to this Directorate in Form-I of First Schedule. :

(b) Wo‘rk df Zrié‘ryhoval{of danger shall be kept suspended whenever the mine manager is
absent for any reason whatsoever.

(©) No ';pér%sonushan be engaged at the bottom of the high benches where there is
danger due to fall of sides. _ S

(@ FbrmatiOh of ibenches as required by the Regulation 106 of the Metalliferous Mines
Regulations, ,1961 shall be done from top downwards only. :

(&) All approaches to the bottom of pit shall be kept fenced securely and effectively so
as to prevent any inadvertent entry of persons. - ‘ '

Afcopy of the ogder'is being sent to the Central Government as required under Section

22(5) of the Mines Act, 1952.

A copy of this order shall be kept displayed on the Notice Board at the mine for a period

of at least three weeks from the date of receipt of this order or till the order is vacated In

writing, whichever is earlier.

- An immediate'a'cknowledgement of this ORDER is requested.

Yours sincerely,
- Sdf-
(T.R. Kannan)
Director of Mines Safety,
Chennai Region, Chennali.

Memo No. CNR/Granite/Order 22(3)/2022/230~33 Chennal, dated the _2 5 ]og/z’o 22

1.

~ Vidyanagar, Hyderabad-500 007.

 Chittoor District-517408 (AP).

~ Copy forwarded for infdrmation and necessary action to:

The Collector & District Magistrate of Chittoor District, Collectorate, Plot No.2, B Block,

Reddigunta, Chittoor-517 002 (AP).
The Regional Labou'r Commissioner (Central), M]o‘Labour/& Em.pidyme'nt, ATI Campus,

“The Director of Mines & Geology, Sri Anjaneya Towers, D. No.7-104, B-Block,
: Ibrahimpatnam, Vijayawada-521 456 (AP).A} g AR

The ,ASSiStant Director of Mines & Ge’o!dgy, Government of Andhra'Pradesh, Palamaner,

o Sl
Director of Mines Safety,
Chennai Region, Chenfi; 1




Memo No. CNR/Granite/Order 22(3)/2022/12.34  Chennai, dated the 25/08 }2-02-2—.

(Shri Keshram Meena, by name),

Copy forwarded for information to: The Under Secretary,
New Delhi

Ministry of Labour & Employment, Govt. -of India, Shram Shakti Bhawan, Rafi Marg,
- 110 001. '

Sd/-

Director of Mines Safety,

Chennai Region, Chennai.

Memo No.CNR/Granite/Order 22(3)/2022/_1 288 - Chennai, dated the Jshps‘n_t

Copy forwarded for information to:

A7 The Director General of Mines Safety, Dhanbad — 826 001 with a copy of the inspection’
report and copy of this order through the Dy. DG (SZ), Bengaluru.

2. . The Dy. Director General of Mihes Safety, Southern Zone, Bengaluru together with a
copy of Inspection report, and copy of this order. (Approval received from ZO vide

Issue No. SZ/_7 324 dated 2 S{sg]2022 )
3. Copy forwarded to the Director (Stat), DGMS, Dhanbad.

Encl: As above, | —
- A Q‘*-’“——-?I
‘ , DA
Director of Mine&aﬂty, -
Chennai Region, Chennai.

7

Wi G SAHE
Dy. Director of Mines Safely
Lyrre |EasTL Governtt >
2rers @1 Chennai Region

ment of India -



Government of India
Ministry of Labour & Employment
Directorate General of Mines Safety
Ysers  &rs1/Chennai Region

No.CNkR/DMS/NC/V‘UZO'ZZ/jZEE Chennai, dated the 25 l O&Z 2022

"~ e From

Zer FWT Iu-Frers,

Dy. Director of Mines Safety,

Jeer$ &= Chennai Region,

03" Floor, Left Wing, o

New Additional Buildings, C.G.O. Complex, : ]
Shastri Bhawan, Haddows Road,

Nungambakkam, Chennai ~ 600 006

Jar 3 To

Shri M. Naveen Kumar,

M/s V.M.S. Granites,

Owner of V.M.S. Black Granite Mine (Sy.No.101/1),
D.No. 7/54, Nethaji Road,

Kuppam, - :

Chittoor District (A.P.) — 517 425

Rro=r/Sub: Inspédion of V.M.S. Black Granite Mine (Sy.No.101/1) belonging to Shri
M. Naveen Kumar, made by $/Shri T.R. Kannan, Director of Mines Safety, Chennai
Region & Raghupathi Peddireddy, Dy. Director of Mines Safety, Chennai Region on

24.08.2022,
@ | Sir,
Please refer to the inspection of your above mine made by Shri T.R. Kannan, Director of

Mihes, Safety, Chennai Region alongwith the undersigned on 24.08.2022, when following
violations under the provisions of the Metalliferous Mines Regulations, 1961 were observed:

Regulation 3 rea action 16 of the Mines Act, 1952: Notlcé’ of bp_ening, of
the mine in Form-I of the first schedule was not submitted enclosing therewith the plan
showing the mine boundary a’nd other details as required under MMR, 1961, :

2. _&ggm_gﬂg_n_ﬁ Notice of discontinuance/abandonment of the mine in Form-I of the first
schedule was not submitted. a ‘ ' : i
EGIE RSt AR et S R
Dy. Director of Mines 3%2{@‘1}' S
et PATE Guvainent o lidia
g A Chennai Region



3. ngujag_gg__ui The discontinued/abandoned 6penca‘st workings were not kept
securely fenced off,

You are hereby requested to take necessary action to rectify the above violations
immediately and send the compliance report within 15 days of issue of this letter.

Please acknowledge the receipt of this letter.

srgdya/ Yours Sincerely

- Sd/-
(?gqﬁr 1?Iﬁ%Ft/Raghupai:f'u Peddlreddy)
3‘q’.—
Dy Director of Mines Safety
eerd &¥s1/Chennai Region
TgsT HeET

qoue, :
No.CNR/DMS/NC/VL/2022/1 264~ Chennal, dated the ZSIQ_&L 2022

Copy forwarded for information to Assistant Director of Mines & Geology, Department of
Mines & Geology, Government of Andhra Pradesh, Palamaner, Distt: Chtttoor (AP.) - 517 408

Sd/-
wrer gean Iu-farders
Dy. Director of Mines Safety
S &/Chennai Region

TS T LN
No.CNR/DMS/NC/VL/2022/ ) D65 Chennai, dated the ZSM 2022
u%%ﬁmgz&n%&m,%mééw%%ﬁmuﬁﬁm%mw

w(./ T PR Iu-Hgiferders, afdol afwer, domgs
2. 210 TR AR eres, eeTaTE |

Zer g-éag;ﬁf&em

Lo ks Sl e~

wféyofy arzm ‘ A wmﬁﬁm

Dy. D:rector of Mines Safely -
LT TEERTE Government of India
2rerd €31 Chennai Region :



Govemment of India
s Ud AoNT HIATEH
Ministry of Labour & Employment
- Directorate General of Mines Safety
‘Jeers  &3/Chennai Region

No.CNR/DMS/NC/VL/2022/1 261 Chennal, dated the

Ywes From
Tmer JPaw Iu-fraerss,
Dy. Director of Mines Safety,
Feerd 43 Chennal Region,
03" Floor, Left Wing, '
New Additional Buildings, C.G.0. Complex,

Shastri Bhawan, Haddows Road,
Nungambakkam, Chennai — 600 006

Jar & To

| Shri S. Sunil Kumar,

M/s Sal Raghavendra Granites,
Owner of Sai Raghavendra Black Granite Mine (Sy.No.98/3),

D.No. 13-265, DRS Building,
Ramachandra Road, Kuppam,
Chittoor District (A.P.) - 517 425

sz 4 Sub' Inspection of Sal Raghavendra Black Granite Mine (Sy.No.98/3)
belonglng to Shri'S. Sunil Kumar, made by $/shri T.R. Kannan, Director of Mines

‘Safety, Chennal Region & Raghupathi Peddlreddy, Dy Director of Mines Safety,
Chennai Region on 24.08.2022.

#&ew [ Sir, .

Please refer to the inspection of your above mine made by Shri T.R. Kannan, DMS,
Chennai Region and the undersigned and on 24.08.2022, when following vio!ations under the
provisions of the Metalliferous Mines Regulations, 1961 were observed' :

‘Reqg ] : Notice of open!ng of
‘the mine in Form»I of the first schedule was not submitted enclosmg therewith the plan
showing the mlne boundary and other detalls as required under MMR, 1961.

L

2. ggulagm,ﬁ Notice of dlscontmuance of the mine In Form-I of the first- schedule was

not submitted
R W

T R SRR
Dy. Director.of Mines Safety
aTreE TEERTE Governn f»
2rard S Chennai

findia
gion



3. Regulation 115: The discontinued opencast workings were not kept securely fenced %
Off- ) : ‘

You are hereby requested to take necessary action to rectify the above violations
immediately and send the compliance report within 15 days of issue of this letter.

Please acknowledge the receipt of this letter.

sradi=/ Yours Sincerely

Sd/-
(zgqﬁ AfEE/Raghupathi Peddireddy)
B Ja Iu-Rrderes
Dy. Director of Mines Safety
¥so18  &ry/Chennai Region

 No.CNR/DMS/NC/VL/2022/1262- Chennai, dated the zslcszozz

Copy forwarded for information to Assistant Director of Mines & Geology, Department of
Mines & Geology, Government of Andhra Pradesh Palamaner, Distt: Chittoor (A.P.) — 517 408

Sd/-
[ Fan Iu-Erderes
Dy. Director of Mines Safety
Fewd &=/Chennai Region
No..cNR/DMS/NC/VL/zozz/J_zsg 69 Chennai, dated the zs]mé_:’ozz |
/, TS FAT IT-HERReTEs, Sfaroft afwer, ﬁ‘cmgzal
2. TITT G AFMBIALIB, eeTq1E |

e, fRer sz G
| W,;ﬁzérr Fu-Rrders
N |
| P
| " e g;z Pai%'j] Pl — (/
WE'E"’"@‘*?E i | ECIGE {**«ﬂ*zq%f”m '
o » » : Dy. Dar;ctor of Mines Safety -

wTrd E|EERTE Government of India
2rsr2 845 Chennai Region



T AIDBIT

Government of India
R Ministry of Labour & Employment
N [mer geaw FHerEener
Directorate Genera} of Mines Safety L OO
, — YeersS  &1/Chennal Region _
No.CNR/DMS/NC/VL/2022/ | 2.66 Chennali, dated the zsla&! 2022

Do From ‘
Trer JAT Iu-ferderds,
Dy. Director of Mines Safety,
Feord  &rsr Chennai Region,
03" Floor, Left Wing, : :
‘New Additional Buildings, C.G.O, Complex,
Shastri Bhawan, Haddows Road,
Nungambakkam, Chennai — 600 006

Jar 3 To
Shri M. Chandra Sekhar,
M/s Sri Sal Krupa Granites, , .
Owner of Sri Sai Krupa Black Granite Mine (Sy.No.100),
D.No. 18-102, Venkateswara Nilayam,
Vinayaka Street, Newpet,
Kuppam, Chittoor District (A.P.) — 517 425

Rrsrer/Sub: Inspection of Sri Sal Krupa Black Granite Mine (Sy.No.100) belonging to
Shri M. Chandra Sekhar, made by S/Shri T.R. Kannan, Director of Mines Safety,
- Chennal Region & Raghupathi Peddireddy, Dy. Director of Mines Safety, Chennai

Region on 23.08.2022 (A/ N). ‘
e/ S, S | |
Please refer to the inspection of your above mine made by Shri T.R. Kannan, Director of

Mines Safety, Chennai Region alongwith the undersigned on 23.08.2022, when the following
violations under the provisions of the Metalliferous Mines Regulations, 1961, Mines Rules, 1955

and MVTR, 1966 were observed:

=16 EM 2 1L

0}
.

Requlation 3 of MMR, 1961 r ith_Section 16 of the Mines Act, 1952: ‘N'oti_ce‘of_
opening of the mine in Form-I of the first schedule was not submitted enclosing therewith the
plan showing the mine boundary and other detalls as required under MMR, 1961.
» | ' Mines Act, 1952: A duly
ol of the - mine.

4 of MMR, 1961 read with Section 17 of the Mines
qualified < manager was not appointed for supe ision, direction and con

fNo miniﬁg 'o,‘p:;eyration sha!l be 'dbné”t'ill" a duly qualified manager ‘Visappbintéd m the mine ah‘d the
same Is notified in Form-1 of first schedule of the regulation to this Directorate. :

. PR -

CUTETH R SMETR L
Dy Director of Mines Safplys

ayTrel WLEh L Governmer @f India}
<@g &7 ChennaiRegion 1




E ~ No person shall be employed in the mine without medlcally examined as per the above rule,

ng_ﬂﬂ&__;ﬁﬁ; A Foreman was not appointed for effective supervision of tri

mlne
Requiati ) : Workings were not placed

under the  charge of a mining mate. ‘
KQQQMWBLML‘ Though HEMM was used in the mine, notice required
under the regulation was not submitted and specific order under Regulation 106(2)(b) of MMR,

1961 has not been obtained.
 HEMM shall not be deployed in the mine, tl" an order specifying the COl’ldlthl’lS is obtained from
this Directorate. _

*

&ggs_l_a_t_gn_ma)_gf_ﬂm&m;,_ Mine workings were extended within 7.5m of boundary of

the mlne on eastern and westem side.

No worklng shall be made within.a distance of 7.5 m of the mine boundary.

ggg_ula:mlug_t_uug“;ggg_g The opencast workings were not kept securely fenced off .

; Initial and periodical medlcal examinations of the
workers employed at the rrune ‘were not being done.

le. ional Trainin : The persons employed in the

mine were not imparted Inltlal/Refresher vocational tralnlng

No person shall be employed in the mine without lmparting vocational training as per the above
rule.

. You are hereby requested to take necessary action to rectify the above violations
immediately and send the compliance report within 15 days of issue of this letter.

Please ackn,owledge the receipt of this letter.

‘ sradta/ Yours Sincerely

Sd/-
(@% Af¥f¥/Raghupathi Peddireddy)
T YIRT Iu-frders
Dy. Director of Mines Safety
Azt &r1/Chennai Reglon o

No.CNR/DMS/NC/VL/2022/ 1257 Chennai, dated the 29 2022 l

Copy forwarded for necessary action to Assistant Director of Mlnes & Geology,
Department of Mines & Geology, Government of Andhra Pradesh, Palamaner, Distt: Chlttoor

(A.P.) - 517 408

Sd/- | o l
=T JIET Iu-fordes SE O

Dy. Director of Mines Safety !

-ﬁmé abr/thennal Reglon ' E

'q vr/

| Qy Director of Mmes Safety L f i
EERES ﬁawﬁovmﬁﬁm %Iﬁdla o
ECERSE] Chenna lOl"l :
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No. CNR/DMS/NC/VL/ZOZZ/ 1 2 sg -89 Chennai, dated the 28 2022
uﬁﬂ%ﬁr zITer gz‘err Rrew, e & B Rrdarr Rz @ T FEemd

gl}«-—-t

e gren Rrdew lﬁ“"‘-"““

T YEATT IT e
Dy. Director of Mines Safety
AT LR T Government of India
=rer$ &=  Chennai Region

1
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Government of India
A4 T8 TR A

/o ;, Ministry of Labour & Employment

Wé‘vm S : ) e
sgd g Directorate General of Mines Safety
- a}a/‘Chennai-Reglon

No.CNR/DDMS/Granite/vL/2022/12.)] Chennai, dated the‘25}08 }202—2_

From:
The Dy. Director of Mines Safety,
Chennai Region,
3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai - 600 006.

To: 3 : n
* The Owner, - '
Kotamakanapalli Granite Mine (East Pit - Sy. No 99/4'& 7) of
M/s J.R.Granites Private Limited, ' 3
4™ Floor, J.R.Plaza, Tank Street,
- Hosur, Krishnagirl District-635 109 (TN).

Subject:- Inspection of Kotamakanapalli Granite Mine (East Pit - Sy, No 99/4 & 7) of M/s J.R.

Granites Pvt. Ltd., by Sri T.R.Kannan, Director of Mines Safety & Sri Raghupathi S
Peddireddy, Dy. Director of Mines Safety, Chennal Region, on 23,08,2022, Rl

Sir, : . ' % =

Please refer to the above inspection of your mine made on 23.08.2022. During
inspection, the following Violations of the Metalliferous Mines Regulations, 1961 was observed:

Reagulation 115 (5)(a); The discontirmed opencast workings were not fully securely fenced.

You are hereby requested to take necessary action to rectify the above violation ’ s
Immediately and send the compliance report within 15 days of issue of this letter, , ' SR .

- Yours faithfully,

- 8df- :
(Raghupathi Peddireddy)
Dy. Director of Mines Safety, | |
Chennai Region, Chennal, i




Memo No.CNR/DDMS/Granite/V1/2022/ 4242 Chennal, dated the 25’53/3»1_

e T \,
Z’C’:ﬁﬂ-—-x
et e foew
%gw,y Yoo @y oo
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©H
Dy Dfector Qf Mines Safety

ST TLERTL Government of India
g 813 Chennai Region




o
AR AR
Government of India
*¥ ¢d AR w31
Ministry of Labour & Employment
i+ ‘\3‘\'&“
Directorate General of Mines Safety
7§ &7/ Chennai Region

amyd ughe

No; CNR/Gruhite/Order 22(3)/2022/, 1201 Chennai, dated the _ZS,OS ’2.02—2— :

From
The Director of Mines Safety,

Chennai Region,
3" Floor, Left Wing, New Additional Building,

CGO Complex, Shastri Bhawan,
Nungambakkam’, Chennai - 600 006.

To ‘
The Owner,
Kotamakanapalli Granite Mine (East Pit - Sy No. 99/4&7) of .

M s J.R. Granites Private Limited,
4" Floor, J.R.Plaza, Tank Street, .
Hosur, Krishnagiri District-635 109 (TN). :

SUBJECT: Order - under Section 22(3) of the Mines Act, 1952 for
Kotamakanapalli Granite Mine (East Pit - Sy. No. 99/4&7) of M/s 1.R. Granites
Private Limited, at Sy. No. 99/4 & 7 of Kotamakanapalli Village, Gudupalli Mandal,

Chittoor District, Andhra Pradesh State — Reg.

Sir, _ _
Please refer to the inspection of your above mine by the officers of this Directorate on
23 August, 2022.

The inspection revealed the followmg contraventions of the provisions of the Regulation
106 of the Metalliferous Mines Regulations, 1961. The mine was worked without forming proper
benches or adequately sloped. Height of the benches was varying between 40m to 45m on the
southern side & western side and 20m to 25m on the eastern side. Sides were not properly

dressed and loose boulders were found hanging precariously along the sides.

In view of the dangerous conditions mentioned above, I am of the opinion that there is
an urgent and immediate danger to the life and safety of persons who may be employed in
Kotamakanapalli Granite Mine (East Pit- Sy. No. 99/487) of M/s J.R. Granites Private Limited.
Therefore, by virtue of powers conferred on me under Section 22(3) of the Mines Act, 1952,
I, hereby prohibit employment of persons in Kotamakanapalli Granite Mine (East Pit Sy. No.'
99/4&7) of M/s J.R. Granites Private Limited, at Sy, No. 99/4 & 7 of Kotamakanapal{i Village,
~ Gudupalli Mandal, Chittoor District, Andhra Pradesh State, till such time the above men ed R
dangers are removed and the order s vacated in writing. However, this order does not prohibit
employment of only those persons whose presence may be reasanably necessary to remove the‘

- dangers.

mﬁ?ﬁ“&f c"-?rﬁf Channa: Regwn i



The work of removal of dangers shall be done in the following manner:

(a) The work of removalef danger shall be done under the personal supervision of the
manager after giving notice of re-opening of the mine to this Directorate and shall
be kept suspended whenever the manager is absent for any reason whatsogver.

(b) No person shall be engaged at the bottom of the high benches where there is
danger due to fall of sides. : \

(c) Formation of benches as required by-the Regulation 106 of the Metalliferous Mines

Regulations, 1961 shall be done from top downwards only.

(d) All ’apprbaches to the bottom of high benches shall be kept fenced securely and
effectively so as to prevent any inadvertent entry of persons.

A copy of the order is being sent to the Centrél Government as required under Section

22(5) of the Mines Act, 1952.

A copy fof this 6rder tshall be kept displayed on the Notice Board at the mine for a period

of at least three weeks from the date of receipt of this order or till the order is vacated in
writing, whichever is earlier.

An immediate acknowledgement of this ORDER is requested.
* Yours sincerely,

Sd/-
(T.R. Kannan)
Director of Mines Safety,
Chennal Region, Chennai.

‘Memo No. CNR/Granite/Order 22(3)/2022/1.202-05Chennai, dated the 25/0& ’,‘2022.0

Copy forwarded for information and necessary action to:

1.

The Collector & District Magistrate of Chittoor District, Collectorate, Plot No.2, B Block,
Reddigunta, Chittoor-517 002 (AP). :

The Re‘gional,Labour Commissiének (Central), M/o Labour & Employment, ATI Campus,

~ Vidyanagar, Hyderabad-500 007.

Thé Director of Mines & Geology, Sri Anjaneya Towers, D. No.7-104, B-Block,
Ibrahimpatnam, Vijayawada-521 456 (AP).

The Assistant Director of Mines & Geology, Government of Andhra Pradesh, Palamaner,
Chittoor District-517408 (AP).

Sd/-
Director of Mines Safety,
Chennai Region, Chennai.

e

2 G gEa 3uiadye
- Dy Director of Mines Safe
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Memo No. CNR/Granite/Order 22(3)/2022/1_2&6 Chennai, dated the _25,03’2022_.,

.Copy forwarded for mformatxon and necessary action to: The Under Secretary, (Shri Keshram
Meena, by name), Ministry of Labour & Employment Govt. of India, Shram Shaktx Bhawan, Rafi

Marg, New Delhi — 110 001.
Sd/-
Director of Mines Safety,
Chennai Region, Chennai.

Memo No.CNR/Granite/Order 22(3)/2022 m.mcmennal, dated the 2_‘,@3‘&9__

Copy forwarded for information and necessary actlon to:

1. The Dtrector General of Mines Safety, Dhanbad ~ 826 001 with & copy of the inspection
report and copy of this order through the Dy DG (SZ), Bengaluru. ‘ ‘

,/2/ The Dy. Director General of Mines Safety, Southern Zone, Bengaluru together with a
copy of Inspection report, and copy of this order. (Approval received from ZO vide

Issue No.SZ/ 2322 dated 25f0% /2022 ).
3. Copy forwarded to the Director (Stat), DGMS, Dhanbad.

_Encl: As above. :
b B3\ w Gl S

Director of Mines Safety,
Chennai Region, Chennai,

R 4
Cq o
P ) .

T cEE G
Oy, i}srester of Mines Safety

STTCET ST Government of India
~&r=rd &rw  Chennal Region




Government of India
59 4 AR, FFAa
Ministry of Labour & Employment
s
3;7 i | g AEReey
sepavgeea f Directorate General of Mines Safety
: ¥=7§ &5 /Chennai Region
No.,CNR/DDMS/Granite/VL/ZOQZIJLS.9——- Lt Chennai, dated the 25/03{ weo

From:
The Dy. Director of Mines Safety,
Chennai Reglon,
3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai - 600 006.

To:
The Owner, *
Kotamakanapalli Black Granite Mine
[Thirumala Pit - Sy. No.89/1,95/1(P),95/2(P)&95/3(P)]
M/s J.R.Granites Private Limited,
4" Foor, J.R.Plaza, Tank Street,

Hosur, Knshnagiri District-635 109 {TN).

Subject Inspection of Kotamakanapalli  Granite =~ Mine [Thirumala Pit - Sy.
No.89/1 95/1(P),95/2(P) & 95/3(P)] of M/s 1.R. Granites Pvt. Ltd., by Sri T.R.Kannan,
Director of Mines Safety & Sri Raghupathl Peddxreddy, Dy. Director of Mines Safety,

Chennal Region, on 24.08.2022.

Sir,

Please refer to the above Inspection of your mine made on 24.08.2022, During
inspection, the following vuolation of the Metalliferous Mines Regulations, 1961 was observed:

nggl,a,:l_o_n_;__ﬁm The dlscontfnued opencast warkings were not securely fenced.

‘ You are hereby requested to take necessary action to re.ctxfy the above vfolation
immediately and send the compliance report within 15 days of issue of this letter.

Yours faithfully,

Sd/-
(Raghupathi Peddireddy)
Dy. Director of Mines Safety,
Chennai Region, Chennai.

W %{W!
Dy. Director of Min fety ‘
LSRR Wﬁﬂmmmem of Indza
=r=(¢ 873 Chennai Revion
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Memo No. | | ‘
emo No.CNR/DDMS/Granite/VL/2022/_| 25'%, Chennai, dated the 45’34”5____ |

- ety wmrer ggan sulrdwry, dead &y o fafeor nfdee & am Iymend It

2. G AW AEWTIRID, UANTE. .
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. Jeear:
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Oy, E}trector of Mines Safety

LTLH TERT Government of India
Srers 815 Chennai Region
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Government of India
9 T AR A
Ministry of Labour & Employment
Directorate General of Mines Safety
=1 &5 /Chennai Region

No.CNR/DDMSIGranite/VL/ZOZZJM 8 ’ Chennai, dated the

From:

To:

The Dy. Director of Mines Safety,

Chennal Region, :
3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai - 600 006.

The Owner,
Kotamakanapalll .+ Granite Mine
(Surya Pit - Sy. No. 136, 137 & 138)
M/s J.R.Granites Private Limited,

4™ Floor, J.R.Plaza, Tank Street,

Hosur, Krishnagiri District-635 109 (TN).

Subject:- Irispection of Kotamakanapalll Granite Mine (Surya Pit - Sy. No. 136, 137 & 138) of

Sir,

M/s J.R. Granites Pvt. Ltd., by Sri T.R.Kannan, Director of Mines Safety & sr
Raghupathi Peddireddy, Dy. Director of Mines Safety, Chennai Region, on 24.08.2022.

Please refer to the above Inspection of your mine made on 24.08.2022. During

inspection, following violations of the Metalliferous Mines Regufations, 1961 was observed:

Regulation 115 (5)(a): The discontinued opencast workings were not securely fenced.

You are 'hereb'y requested to take necessary action to rectify the above violation

immediately and send the compliance report within 15 days of issue of this letter.

Yours faithfully,

sdf- .
(Raghupathi Peddireddy)
Dy. Director of Mines Safety,
Chennal Reglon, Chennai.
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Government of India
o9 qg SR HAed
e Ministry of Labour & Employment
A Directorate General of Mines Safety

B+=1¢ &3/Chennal Region

No.CNR/DDMS/Granite/V1/2022/| 2.2 4- Chennai, dated the 25 /Og/ 2022
From:

The Dy. Director of Mines Safety,

Chennai Region,
3" Floor, Left Wing, New Additional Building,

CGO Complex, Shastrl Bhawan,
Nungambakkam, Chennal - 600 006.

To: ' :
Sri M. Manjunatha,

Owner: Kotamakanapalli Granite Mine of

M/s Rathna Mineral Enterprises
“No.6/6/11, 2™ Floor, 1% Main Road,

Sreekantan Layout, High Grounds,

Bangalore-560 001,
Subject:- Inspection of Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, by Sk

T.R. Kannan, Director of Mines Safety & Sri Raghupathi Peddireddy, Dy. Director of

: Mines Safety, Chennal Region, on 23.08.2022.
Sir, ' X
Please refer to the above inspection of your mine made on 23.08.2022. During
inspection, following violations of statute were observed:

Regulét!on 60 of MMR, 1961: Plan & sections were not maintained at the mine.
Regulatlon 115 of MMR, 1961: Top of Opencast workings was not securely fenced.

Rule 29B of the Mines Rules, 1955: Initial and periodical medical examinations of the
workers employed at the mine were not being done.

Rule 6,9 of the Mines Vocational Training Rules, 1966: The persons employed in the
mine were not Imparted Initial/Refresher vocational training.

You are here"by requested to take necessary action to rectify the above violation
immediately and send the compliance report within 15 days of issue of this letter.

Yours faithfully,

Sdj/-
(Raghupathi Peddireddy)
Dy. Director of Mines Safety,~ /

Chennai Region, ChénW
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Hony,

Memo No.CNR/DDMS/Granite/VL/2022/ | 2.2 Chennal, dated the 2.5/08[202.2_

~ Copy forwarded for favour of information & necessary action to: The Manager, Kotamakanapaui
Granite Mine of M/s Rathna Enterprises, Sy. No. 132, 133, 134 & 135 of Kotamakanapalli

Village, Gudupalli Mandal, Chittoor District (AP).

Sd/~ L
)  Dy. Director of Mines Safety,
Chennai Region, Chennai, ,
Memo No.,CNR/DDMS/GraniteNLJZOZZI_Lm Chennal, dated the .25/0& 229

The Assistant Director of Mines & Geology, Government of Andhra Pradesh, Palamaner, Chittoor
District-517408 (AP). ~ A ,
Sdf- :
Dy. Director of Mines Safety, -
Chennal Region, Chennai,
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Government of India
7 ¢ ASFIR HAE
, Ministry of Labour & Employment
o B AT TR
NSEEERCI Directorate General of Mines Safety
‘ I=1$ &7/ Chennai Region

. CNR/Granite/Order 22(3)/2022/ 1214 Chennai, dated the _2.5}38 /2@2.2;,‘

No.

From : o .
The Director of Mines Safety,

Chennal Region, =

3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan, '
'Nungambakkam, Chennai - 600 006.

To ’
Sri'M, Manjunatha,

‘Owner: Kotamakanapalli Granite Mine of
M/s Rathna Mineral Enterprises
No.6/6/11, 2" Floor, 1* Main Road,
Sreekantan Layout, High Grounds,
Bangalore-560 001,

SUBJECT: Order under Secton 22(3) of the Mines Ac, 1952 for

Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, at Sy. No, 132,

133, 134 & 135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District,
Andhra Pradesh State ~ Reg. '

_ Sir,
, Please refer to the inspection of'ydur above mine by the officers of this Directorate on
23" August, 2022. - ' L S

, The inspection revealed the following contraventions of the provisions of the Regulation
106 of the Metalliferous Mines Regulations, 1961. The mine was worked without forming proper
benches or adequately sloped. Height of the benches was varying 20m to 30m on the eastern
side, 30m to 35m on the southern side, and 20m to 25m on the northern side. Sides were not
properly dressed and loose boulders were found hanging precariously along the sides.

,  In view of the,d‘ange'fo‘us -cdndiﬁons. mentioned above, I am of the opinion that there is
an urgent and immediate danger to the life and safety of persons employed in Kotamakanapalli -
Granite Mine of M/s Rathna Mineral Enterprises. Therefore; by virtue of powers conferred on me

under Section 22(3) of the Mines Act, 1952, 1, hereby prohibit employment of persons in
Kotamakanapalli Granite Mine of M/s Rathna Mineral Enterprises, at Sy. No. 132, 133, 134 &
135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District, Andhra Pradesh State, il
such time the above mentioned dangers are removed and the order is vacated in writing.

However, this order does not prohibit employment of only those persons whose presence may- ,

be reasonably necessary to remove the dangers.
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The work of removal of dangers shall be done in the following manner:

(a) The work of removal of danger shall be done under the personal supervision of the
manager and shall be kept suspended whenever the manager is absent for any
reason whatsoever, ,

(b) No person shall be engaged at the bottom of the high benches where there is
danger due to fall of sides.

() Formation of benches as required by the Regulation 106 of the Metalliferous Mine,is

Regulations, 1961 shall be done from top downwards only.

(d) All approaches to the bottom oF high benches shall be kept fenced securely and
- effectively so as to prevent any inadverbent entry of persons., : =

A copy of the ordejr'is being sent to the Central Gévemme_nt as required undér Section
22(5) of the Mines Act, 1952, ‘ ; v o L
- A copy of this order shall be kept displayed on the Nb,ti’ce Board at the mine fora pie,rldd

of at least three weeks from the date of receipt of this order or till the order Is vacated in
writing, whicheveris earlier. - i / - SR

An immediate acknowledgement of this ORDER is requested.
' Yours sincerely,

N 4 g

Sd/-
(T.R. Kannan)
Director of Mines Safety,
Chennal Region, Chennal.

Memo Nd.'CNR/Granitg/Orderi22(3)/2022/12.[ 5+18chennas_-,--~date¢the *‘25/0&/2022., e
Copy forwarded for information and netessary actiori ft'o‘: - - RUES SR TS

1. The Collector & District Magistrate of Chittoor District, Collectorate, Plot No.2, B Block, |
Reddigunta, Chittoor-517 002 (AP), ’ | SR ;

2. The Regional Labour Commissioner (Central), M/o Labour & Employment, ATI Campus, i |
Vidyanagar, Hyderabad-'soo 007. o , oy

3. The Director of Mines & Geology, Sri Anjaneya Towers, D. No.7-104, B-Block,
- Ibrahimpatnam, Vijayawada-521 456 (AP), ' T el

4, The Assistant Director of ,Mines & Geology, Government Bf' AndhréfPradesh, Palainahér; : i
Chittoor District-517408 (AP). , e R

Director of Mines Safety,
Chennai Region, Chennal,
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AR W/Goverhment of India
AR Td YSIR HAET
Ministry of Labour &Employment
[T GO AT fordeery
Directorate General of Mines Safety

Zfor 7ey Fua Ay .
South Central Zone, Hyderabad

Phone: 040-27532502
eMail: law.dgmsscz@gmail.com

 ww. DDG/SCZ/Law/OA 271-2022/ | 3 Hyderabad (,Reptember, 2022

AW I W YU 3T ARy Director General of Mines Safety,

aﬁmmzr stamr/ South Central Zone,

#704, 7 Floor, CGO Towers, Kavadiguda,
Secunderabad 500080 Telangana State

dar # Shil T.R Kannan
Director of Mines Safety
3™ Floor, Left Wing
New Additional Bullding
CGO Complex, Shastri Bhavan —
Numgambakkam, Chennal- 600 006

Sub : OA No 271 of 2022 filed by Shri K. Srinivasulu & others against State of Andhra Pradesh and
others includlng DGMS before Hon’ble National Green Tribunal, Principal Bench, New Delhi - Reg.

sir,

Please refer to the above mentioned OA filed before the Hon'ble National Green Tribunal,
 Principal Bench, New Delhi.
L ' , In this connection it is to inform that- you are authonzed to swear and sign the counter
}3‘i-—w-aMdavitﬂ>n—behalfﬁf“Respcndentno 0o e
« ‘Thanking you. |
s,
A0
T g SRR
Dy. Director General of Mines Safety
‘South Ce%a&f&aeﬁwgmm

Dy. Director Genarad of Mines Safety
-~ fgror mer dey, e - 500 00
South Central Zone, Hydersbad
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11/9/22, 7:07 PM Gmail - K. SRINIVASULU & OTHERS VS. DGMS, SOUTH CENTRAL ZONE AND OTHERS [O.A. No. 271 of 2022]

M Gma" vishal banshal <vishalbanshal087@gmail.com>

K. SRINIVASULU & OTHERS VS. DGMS, SOUTH CENTRAL ZONE AND OTHERS
[O.A. No. 271 of 2022]

1 message

vishal banshal <vishalbanshal087 @gmail.com> Wed, Nov 9, 2022 at 7:06 PM

To: "srinivasulukpm1975@gmail.com” <srinivasulukpm1975@gmail.com>
Cc: shubhranshu.padhi@gmail.com, officeofshubhranshupadhi@gmail.com

B oA 271 of 2022 - NGT, New Delhi.PDF
Dear Sir,

K. SRINIVASULU & OTHERS VS. DGMS, SOUTH CENTRAL ZONE AND OTHERS [O.A. No. 271 of 2022]

PFA herewith the copy of the reply filed by the Respondent No. 10 - The Directorate General of Mines and safety in
the captioned matter.

Kindly acknowledge the receipt of the same.
O/o Adv. Shubhranshu Padhi,

Office Add- 239, Sector-15-A, Noida, U.P.
Contact No:- 9971512668

E-mail:- shubhranshu.padhi@gmail.com

Disclaimer: This message and its attachments contain confidential and legally privileged information intended for the
exclusive use of the addressee. If you are not the intended recipient, please note that any dissemination, distribution
or copy of, or reliance on this communication is strictly prohibited. If you have received this message by error, please
notify the sender immediately and permanently delete the message from your system.
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